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Message From 
I': 

SRAVA A 2, ~OS (SAKA) Raj a abba 

(1) A copy each of the ' fonowing 
tffication 'indi and 'Bngli h' 'ver-

'ion J Urlder \J.b-secfion (3) of'se'Ction 
25 of the Urii ersity Grants ' Cdtnmls ion 
Act, 1956 :-

(i) The Uhiversity Grants Com-
mis ion (Term 'anti Condi-
tions of Service of Employees) 

ules, 1983 . publi hed in 
otificatio'n No. O.S.R. 433 

(E) in Gazette of India 
dated the 19th May, 1983. 

(ii)' The University Gra~ts Com-
mi ioff (RecrUHment)· Rules, 

• 1983 PubliS ed in' otifica-
tion No . fl. S. R . 4314 (E) in 
Gazette of I India dated the 
19th May, 1983. 

(Placed in Liberary. 'ee No. LT-6889/83) 

(2) A copy of the Annual Acconts 
(Hindi and English versions) of 
the Sangeet Natak Akademi, 
New Delhi, for the year 1981-
82 together wi th Audi 1 Report 
thhreon. 

(3) A statement (Hindi and English 
v rsions) showing reasons for 
delay in layi ng the papers men-
tioned at (2) above . 

(Placed in Liberary. see No. LT-6890/b3) 

. PROF. ' MA.DHU oANDAVATE 
(Rajapur): What abOllt the pending 
point of order? 

( MR. SPEAKER ': Which 'i~ the pend. 
ing poirit of orders? 

PROF. MADHU DA DAVATE: 
You are suppo ed to give the 'ruling. 
Ye terday, ' Mr. Deputy' I'eaker ' had 
hold ' over our point of order. 

MR. SPEAKER: I have already 
given my ruling. 

PROF. MADHU DANDAVATE: 
You have not given your ruling asyet. 
Yesterday, he had annouced that it was 
referred to you. 

'.J iQ~ q~)"lf : ~ ~;rr£ sr)~~"( 

~~ ij'f"(f ~~ ~~ fifiliJ t I ~ m~r 
f~lfr "~ r (.f(1nif) 

PROF. A ' ATE: 
I shall hand 6ver the ma ial 0 you. 
I will discu s it with you in the chamber. 
You don 't give the ruling. 

I will try to uphold the best tra-
ditions or this Hbuse. 

PROF. MADHU DANDAVATE: 
We haH di cuss this matter with you in 
your Chamber. 

MR. SPEAKER: No. It is al11"ight. 
I have already done it. 

12.34 hrs. 

YISVA BHARA TI 14.MBrmMEN BILL 

(i) Report or Joint Committee 

'SHRIMATI ' RISHNA · l BAHI 
( gnsarai) : I bes to lay 0 the Table a 

· copy of the Repott (Hind' and Errglish) 
of the Joint otnmitte'e of' the-Houses 
on the Bill further to lamend . tfte Visva-
Bharatj Act, 1951. 

. (ii) Evidence Before Joint Committee 

, sliRIMATI 'RI HNA! ' &AHI . I 
beg to Jay on the able a.cop)' the 

· record of evi nee (Voltlmes I ' an II) 
tendered before the Joint €ommkt e of 
the Houses on the BW fttrther to mend 
the Vi -Bharati· Act, 1951. 

, 12.3 hrs. 
~ M ~SAGt 

SECRETARY: Sir, '1 have to report 
the fol1o ing me age received from the 

· Secretary-6eneral of RajaY"Sabha : 

. "In accordance with die provjsion~ 
of rule 127 of the Rules of Procedure 
and Conduct or Business ip·· the 
Rajya Sabha, I am directed 0 in ... 

. form the Lok ·Sabha that t e Rajya 
Sabha, at its sitting etd on the 

. 17th August, ' 1983, agreeo wi hout 
any amendment to the Arms (Ain nd ... 
ment) ' Bill. 1983, which was pa sed 
by 'the Lok Sabha at its sit'tirig held 
on the 10tb August, 1983. ,. 


